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IN THE MATTER OF:-
Pushpendra Kumar ...Applicants
Versus
Nagar Panchayat Kadaura & Ors. ...Respondents
INDEX
S.NO. PARTICULARS PAGE NO.

1. Compliance Affidavit on behalf of
Respondent No. 1 in compliance of order 1-7
dated 15.12.2025 passed by this Hon’ble
Tribunal.

2. | ANNEXURE - R/1
A true copy of the list of encroachments 8
removed from Kherapati Pond
(Plot No. 566).

ANNEXURE - R/2
A true copy of the real-time photographs 9-12
showing the removal of encroachments
from Kherapati Pond (Plot No. 566).
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4. | ANNEXURE - R/3
A true copy of the list of remaining 13

encroachments over Kherapati Pond (Plot
No. 560).
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5. | ANNEXURE - R/4

A true copy of the request letter dated | 714 - 18
06.03.2026 submitted by Respondent No. ,
L

6. | Service Proof. : 19 - 20

Filed by:-

Mr. Shwetank Sailakwal

Mr. Narendra Shrivastava

Advocates

B-3 Third Floor, Opp. Kashmiri Park

Jangpura Extension, New Delhi-110014

Place: New Delhi Mob: +919990803222
Date: 09/03/2026 Email: shwetanksailakwal@gmail.com
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BEFORE THE NATIONAL GREEN TRIBUNAL PRINCIPAL
BRANCH., NEW DELHI s

EXECUTION APPLICATION NO. 11-12/2024 /| & b

IN " '7.2

IN THE MATTER OF: -

Pushpendra Kumar ...Applicants
Versus

Nagar Panchayat Kadaura & Ors. ...Respondents

COMPLIANCE AFFIDAVIT ON BEHALF OF
RESPONDENT NO. 1 IN COMPLIANCE OF ORDER
DATED 15.12.2025 PASSED BY THIS HON’BLE TRIBUNAL

I, Deponent Manoj Kumar Singh, S/O Sri Sachchidanand
Singh, aged about 58 years, currently working as Sub Divisional
Magistrate, Kalpi, with additional charge of Executive Officer,

Nagar Panchayat, Kadaura, District Jalaun, Uttar Pradesh, do

o \ That the deponent is the Sub Divisional Magistrate of
Kalpi with additional charge of Executive Officer of

Nagar Panchayat, Kadaura, i.e.. Respondent No. 1 in the

abovementioned Execution Application, and is therefore

well acquainted with the facts and circumstances of the
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present case, based on information and knowledge
derived from the official records maintained in the
ordinary course of business.

2. That the applicant filed the present Execution Application

No. 11/12 of 2024, alleging non-compliance with the

directions issued by the Hon’ble Tribunal. It was further
alleged on 15.12.2025 that violation of environmental
norms in maintaining the ponds at Kadaura, District
Jalaun, Uttar Pradesh.
3. That this Hon’ble Tribunal, vide order dated 15.12.2025,
was pleased to issue the following directions:-
“8. Learned Counsel for respondent no.1 has also
submitted that action plan is being prepared and

environmental issues raised before the Tribunal will be

redressed. Hence, we direct respondent no.l to file the

encroachment and protection of the pond, details of the

area of the pond as pre the revenue record, their geo-
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coordinates, assigning unique identification to each
pond, source of fund for completing the work and agency
responsible for carrying out the work along with officers
accountable to ensure that work is completed within the
timebound period. The said action plan will disclose the
outer time limit to complete the work. This action plan
along with the fresh status report be filed by respondent
no. 1 atleast one week before the next date of hearing.”
4. That in compliance with the directions issued by this
Hon’ble Tribunal vide order dated 15.12.2025,
Respondent No. 1 duly undertook the necessary actions
and consequently filing a detailed Action Report/ Status
Report dated 06.03.2026 for alleged Ponds before this

Hon’ble Tribunal.

That in compliance with the order dated 15.12.2025 passed
by this Hon’ble Tribunal, Respondent No. 1 most

respectfully submits and places on record the list of
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encroachments removed from Kherapati Pond (Plot No.

566), of Nagar Panchayat, Kadaura.
A true copy of the list of encroachments removed

from Kherapati Pond (Plot No. 566) is annexed herein and

marked as ANNEXURE — R/1.
That in compliance with the order dated 15.12.2025 passed
this Hon’ble Tribunal, Respondent No. 1 most

by
respectfully submits and places on record the real-time
photographs depicting the removal of encroachments from

Kherapati Pond (Plot No. 566), situated within Nagar

Panchayat, Kadaura.
A true copy of the real-time photographs showing the

removal of encroachments from Kherapati Pond (Plot No.

566) is annexed herein and marked as ANNEXURE - R/2.

That in compliance with the order dated 15.12.2025 passed
Hon’ble Tribunal, Respondent No. 1 most

by this
espectfully submits that a total of 08 encroachments over
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process for their removal has already been initiated. It is
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further submitted that the said encroachers are being
considered for rehabilitation under the relevant Government
schemes, and upon providing them with alternative shelter,
the remaining encroachments shall be removed.

A true copy of the list of remaining encroachments
over Kherapati Pond (Plot No. 566) is annexed herein and
marked as ANNEXURE — R/3.

D.  That in compliance with the order dated 15.12.2025 passed
by this Hon’ble Tribunal. Respondent No. 1 most
respectfully submits the request letter dated 06.03.2026

submitted by Respondent No. 1. In the said letter, it has been

stated that pursuant to the order dated 15.12.2025, this
on’ble Tribunal had granted three months’ time for
temoval of encroachments from Kherapati Pond (Plot No.
566). In compliance thereof, out of the total 12
encroachments, 04 encroachments have already been
removed, and 08 encroachments are still remaining. It is

further stated in the said letter that, as per Government Order

T
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No. 491/A-2-2017 issued by the Government of Uttar
Pradesh, it is mandatory to provide shelter to weaker
sections and landless persons occupying public land prior to
their eviction. Accordingly, the process of providing
alternative shelter to the remaining encroachers is presently
under consideration and requires some additional time for
completion. Therefore, Respondent No. 1 has respectfully
requested this Hon’ble Tribunal to grant a further period of 3
months to complete the said process and remove the
remaining encroachments.

A true copy of the request letter dated 06.03.2026
submitted by Respondent No. 1 is annexed herewith and
marked as ANNEXURE — R/4.

That in view of the facts and circumstances hereinabove, it is

respectfully submitted that the respondents are meticulously




VERIFICATON

Verified at on day of 2026 that I,r the

above-named deponent to hereby verify that the contents of the
above stated paras are true to my knowledge and belief and no part

of it is false and nothing material has been concealed there fo
.
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Annexure-R/2
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Time: 23022026 12.31 Wt WS NS o ' o R T L
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i = 1____..'-
Latiude. 25 984097
Langitude: 79 839962

Elevation: 150 7R+93 7' m
couracy, 9.1 m
GPSTime. 06-03-2026 1553 - 3
INOte: Ambediar Nagar Kishan QR
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! Annexure-R/4

GE 65y /70t TR/ THod0dio /202526 Reie: S € 74, 206

GEE]
T & &Ra afew, 7 Rl @ 39 & Execution Application No.

11/2024(IA N0.168/2025, I.A. No. 807/2024. LA. No. 232/2024 & IA No. 425/2023)

iﬂ_@l‘:ﬁ‘lﬂlﬁqﬁ_ﬁpﬁmﬁﬂn No. 94/2022 With Execution Application No. Iﬂlﬂ?f-’& {IA 'Nﬂ.
169/2025. I.A. No. 808/2025. IA No. 426/2024. IA No. 233/2024) in Original

Application No. 41/2020 (Puspendra Kumar Versus Nagar Panchayat Kadaura & Ors.
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w G ma“ Chamber of Shwetank Sailakwal <chamberofshwetanksailakwal@gmail.com>

Sevice oot

Compliance Affidavit on behalf of Respondent No. 1 in compliance of order dated
15.12.2025 passed by this Hon’ble Tribunal.

1 message

Chamber of Shwetank Sailakwal <chamberofshwetanksailakwal@gmail.com> 9 March 2026 at 19:40
To: ranjan kumar rai <advranjan.rai@gmail.com>

Dear Sir/Madam

Please find attached the Compliance Affidavit on behalf of Respondent No. 1 in compliance of order dated 15.12.2025
in EA/11-12/2024 case Titled :- Pushpendra Kumar -Vs.- Nagar Panchayat Kadaura & Ors. NDOH:- 11/03/2026.

Consider this as advance service. 3

.@ Compliance Affidavit dated 15.12.2025.pdf
4689K
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M G maﬂ Chamber of Shwetank Sailakwal <chamberofshwetanksailakwal@gmail.com>

Compliance Affidavit on behalf of Respondent No. 1 in compliance of order dated
15.12.2025 passed by this Hon’ble Tribunal.

1 message

Chamber of Shwetank Sailakwal <chamberofshwetanksailakwal@gmail.com> 9 March 2026 at 19:42
To: bhanwar jadon <bhanwar09jadon@gmail.com>

Dear Sir,

Please find attached the Compliance Affidavit on behalf of Respondent No. 1 in compliance of order dated 15.12.2025
in EA/11-12/2024 case Titled :- Pushpendra Kumar -Vs.- Nagar Panchayat Kadaura & Ors. NDOH:- 11/03/2026.

Consider this as advance service.

@ Compliance Affidavit dated 15.12.2025.pdf
4689K
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